N FORM NO. 21

(See rule 114)
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ..ccocvee. ..BENCH
OA/TA/RA/CP/MA/PT ,2/57& 2677 0
........................... /L/- L e Applicant(S)
ersu
(/‘ ..... G g, .......... el M= . ~.......Respondent(S)
INDEX SHEET
Segjal No. DESCRIPTION OF DOCUMENTS PAGE
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Certified that the file is complete in all respects.
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IN THZ CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH

LUCKNOW,
FORM I

 (see Rule .4)

APPLICATION UNDER SECTION 19 OF ADMINISTRATIVE TRIBUNAL'S

kd}?j Nanhey Lai..

Union of India & others..

- ACT 1985
0.A. No. 2\87  of 1990 (L)
Instt, on July, 1880,

Claim for Re-instatement in Clasg IV
Services of N.,Railuay & [onsequential
Benifits.

..Claimant.
VS.

oo Re spo r‘dénts
COMPILATION NO, I

I NDE X
e e = e ._—-_—-=~=-=-=--_-=-=—-=—=-___—=~=-=-=—=-=-e-=-=—=—=-=;=—=
sl, No, Description of documents - Page No. Remarks
Ean e e v S en ‘.=-=-.=-=-‘=-=—;-_-'.."-:-=—=--“-=—:-=-=—=-=—=-=—=—=-;-_-—’=
. [te &8
1, Memo of Claim petition.
2. Annexure Na,
Letter No. 189/W/ Wa/CL-SPN c‘
Dte D,6,89 (Received on 5.7.89)
3. Vakal atnamé | - ¢
Lucknou Signature of applicant
]
}} July ,1990 L}M‘*& '.
or Use in Tribunal's Office WM (Nanhey Lal)
Date of Filing Through his counsel -
or
Date of Rgceipt by Post Wﬂﬁ\w
3 A KLDIxit, -

~Registration No.

“fdvocate, -

For Registrar




0.A. No.215/90

22-3-94 Hon.Mr. S.N. Prasad, J.M.
: Hon., Mr. V.K, 3eth, A.M.

None respynds on behalf of tha
applicant. Skfi Anil Srivastava,
learn=d counsel for the respondents
is present. This is noteworthy
that on the last two dates also
i.2. on 6-7-33 ani .27-1-94, none

responded on behalf of applicant.

is dismissed for the ﬁeféult of the

applicant and for non-prosscution.

Vo & f
A.N. V///&.M.

-
lg'
o

e
o%

L .
”
Dy
ARt )
%%fz?ﬂ«
.

, .
ks 393
3

0]
v

;
7
. ¢
3
L3

TN U, e
e,

¥

Thus, this being so, this 0.4.N0.215/90.



O.h. No, 215/90

Hon'ble Mr. BoeKe Singh, AJM.

shri Anil Srivastava counsel for the @8P respon=
dents is present and he has filed power on behalf of reépon-
dents. Counsel for the applicant is not present. NO Rele
has been filed, R.A., if any, may be filed within 2 weeks .

Put-up this case on-9.9.93 for hearing on admiWisposal.
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n. “Addle Casteudd bemelS Lucknaw
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[ A I A ~Plaintiff :
Norhey 140 B < -
Versus - C
M_&)AY) YO -~5;’2, .SD—V.)\/;.‘%.-,----;-_--,;-_-_
et e ——anen - ' - Defendant -
‘ ‘ " Respondent

. : Opposite Party
z<NOW all men by these present that I, S.N- ’Q—m‘yw DQM/M@ -

Northern Railway,Moradabad do hereby appoint and authorlse

S/Ehrican gkirng: S;\erj ]Lglfa-to appear, plead

and ace u?r me Jolntly or severally in the above noted{case

am’ L; “. . such steps and proceedings as may be.neceSFary
“IIf Tiie L secution and derence of the said matter,as the
Cofe rey I« and for the purpose te make,sign,verify and
present alil necessary plaint petitions,written statements and
other documents to .compromise the suit admit the claims and ’ ;

to lodge and dep051t money in court and to receive payment from .

the court of money deposited and to file ang withdraw comments o
from court and Generally to set in the promises and in, all |
proceedlncs arising thereout whether by way of excution appeal

or ot 'ise or in any manner connected therwith as eeéfectually
qto al. intents ang burposes as I could act if personally'present
R hereby 8gree to notify and confirm whatever shall be lawfully
Sne by virtue of these presents,

In witness whereof I herein to set mrr hanAd +hi
da £ 19 —
yo e e g
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L IN THE CENTRAL AL’ STRATIVE TRIBUNAL s A
f' ({[‘/2 [‘AL!' ALLAHAB?C\D BENGCH ‘/_A(.' [(,.—nc"bfv -

, ” o B Regde A/D
¥ , 23=4A, Thornhlzll Road
i : Allahabad.v 2‘11 001

Regi'stratior},&m No. (;2)5 ot 199¢ (1) fcﬂ']))ﬁ/
. Noi  CAT/At%d/Jud @%74

7 \
. [ coo .h{.(:":""thf./e o]; ?:{; csce e ‘ ' Appllcan‘t( )
! . :l ' Versus / J
el Lo ' S
...".‘i”.‘.’."i..ff.g......... .Responden;t‘és’)

0 !twml, 6{ Amelea Hﬂé}jfw Cr-rmr - A W_‘/ vy JC]";».B(L?OC‘/K:

Hetge  Meeo pelhe | o
S
@ ijé«t‘#ﬂwé %fcf‘/’““y meireg e i M Plic Mipeacla ' < [

9 QIVQ\XLCWC»—( L’f??d,t e I D RS “/f e

. }“\ ‘—7—&/ . YN g SUC . ‘/((4'/ /,dig _/' [)
@emWvawwmfmw

cg/?fff"‘l(/:}‘;éﬂ > 7(/:2/- -_ | | i

N 5@ | | |
i

Please take notice that the apollcant above named has
presen‘ted an Appllccmon a copy of whereof is enclosed herew1th
f'whach has been reglsteled in this Tribunal and the Tribunal hasl 4

fi%‘rxed j( Day of Z{ /7} . For.

[ .
' ]

] If, no appearance ismade on your behalf, your pJ.eader
,»oflf| ny sone one duly authorised to Act and plead on your behalf
 injthe sald applicetion, it will be heard and decided :m your
ab:fsence. ‘ ». :
Gi-‘{zen under my hand ahd the seal of the Tribunal thls Day
of':i: 19%90.
§| : / ,{;a’// /d////ss./

f-‘«

For Deputy Eegistrat

E2L iy of Bitten i Ho
. cd&[a,.»- el ’7///(7/ /é”sgm/ '//n:..(
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Central Administrative Tribunal
Circuit Bench Lucknoa,

D.0.NOs 215 of 1990(L)

Nanhey lal cesces Applicant
Versus |
Union of India ...... Respondents

Hon'ble Mr.D.X.Agaruwal,
Hon'ble Mr.K.Cbayya, A.H.

None appearz for the applicant.

Sd/- Sd/-
AM. J oM.

// True copy //

R.S .M. (Mohg, - '/76ﬁ///9/

- b

Yle have

srused the record. Admit issue notice counter| may
filed within 8 weeks, Rejoinder within 2 tepks
ereafter., List for hearing on 4.4.1991.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH

LU CKND lds

Nanhey Lal aged about 40 ysars son of Sri Mewa Ram,

c/o Sshimla Hair Qutting Saloon, Cinema Crossing HARDOI.

1.

2,

3.

4

oo Kpplic ant,
Vs,

Union of India, fhrough General Manegger,N.Railway

Head Quarter Baroda House, NEW DELHI,

Divisicnal Rail Manager, N, Railuay MOORADABAD.
Divisional Engineer II, DAM's Dffice, N, Railway,
MOO RAD A8 AD.

Parmanent Way Inspector (Special) SHAHJIZHANPUR,

se RBSpPONndents.

DETALLS OF APPLICATION

Particulars of Order against which

Application is made,

(i) order Mo, 189/ W/ up/ CL~SPY

\ii) Dated, 29.6.89

(Received on 547.89)

(iii) Passad by, Divisional Engineer II,

Kv}§$ vk&»}*f? \o” DAM Offica N, Raileay,

Mooradabad

(Kttachad at Annexura Al in

Compilation No. I)

oof2e
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2. Jurjsdiction of the Tribunal

The applicant declarss that the subject

mat ter of the order against which hs wantis redressal

is within the jurisdiction of the Tribunal.

5
3 Rimitation
The applicant further declares that
the application is within limitation prescribed
in Section 21 of the Administrative Tribunals
fct 1985,
40 FACTS OF THE CASE
4,1. That applicant has worked as Casual Labour/
Khallasi under inspector of UWorks, NeRailuay
- Balamau from 15,6078 to 14,9,79, 164 days
¥ in broken periods and under PUI Rozé
from 15,10,83 to ;4,7.85, 182 days again
in broken periods.
4.2, That on the basis of working days indicsted
above petitioner was engaged on 15.12,85
under Permznent Way Inspector (Special)
shahjshanpur N,Rly, upto 10,7.86 Continiously
without brezk.
4.3. That sll these working days (that of para

o
\/X;5‘50m}fvﬂb(t

A

4,1 and para 4.,2) are entered on his
Casual Lgbour Card and Certificste issued

by the concerned of ficial,

Y !



3=

True Photocopiss of Casual Labour Czrd and

,Certificate are sttached as Annexure A-2 and

A—3 e

4.4,
X

4.5.

4.6,

4.7.

R

" P

5 A

~

That vhile on duty applicant fell ill on
9.,7.86 on account of which he proceeded

That applicantt's ailment prolonged on
account of uhich he remained undsr
treztment of Or. Raiendra Dutta Misrs
from 9.,7386 to 9,9.66. During Cnurée of

his illness applicant uwas X-rayed also.

A frue Photo copy of CértifiCate of
illness and trastment issued by DreR.D.Mlisra

is attazchaed terewith as Annexure A=4.

That on being recovered from illress uhen
petitioner uwent to join his duties on
10.9.86 s he uas noﬁ, allouwed to resume

his duties and was asked to produce private
Medical Certificate, uhich he produced to

Respondent Npe 4.

That after waiting for about more than

PSV)¥%> .. three months when patitioner was not

Jgalloued to join he submitted e represen-
i _

-

taticn on 28,12,86 to Respondent No. 3

alonguith Private Medical Certificate
../4.



6, Dastails of Remedies exhausted

The applicznt declares that he has
évailed of all the remedies available to him

under the relevent service Rules.

True copy of representatiocn has been
attached as Annexure Afs which stands disposed
off by Annexurs A1,

7. Matters not previously filed or Pending with

any other court.

The applicant further declare th;t he
has not filed previously any applicstion, wurit
petition or suit regarding ths matter in respect

) of uwvhich this applicsticn has been made, before
any court of law or any other authority or any
other Bench of the Tribunsl and nor any such
applicetion, writ pstition or suit is pqnding

before any of them.

Bs Relief Sought.

In Visu of facts menticned in para 4

above as well as on groundes and legzl provisions
'\\4/"\"? )
L/%:> in para 5 of the gagpplicant prays for following

. ‘ .
} reliefst-
P

S tadl
Lo

oo/ T
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(i) a declaration, direction or order in the
nature of Dértora:icbavisSﬂeq $n~ﬁévour of
applicant fdr quashing the impugned order
dt. 29.6.8§ (Anx. AL) and consequently
petitioner be held to bs in continious
Class IV 59rvices oF.N.Rly. on poast of
Khallasi/Labour along with full back serviﬁe
benifits of salary, promotion, Seniority,
regularisztion etc. and shall never be

deemed to have been disceontinusd on 8,7.86.

(ii) Costs of the present claim petiticn and
such other reliefs as may be desmed fit
and proper in the circumstances of the

¥ case be also éwarded to the applicant as

against the Respondents.

9, Interim Relief, if any prayed for:-

NIL.

10, ﬁPPlication is presented through counselé-

Sri Ae. Ke Oixj.t,
Advocate, |
509/28-Ka 0ld Hyderabed,

Lucknow,

[)+Z> aﬂi&zr. Particulars of Bank Draft/Postal order filed in

respect of the appllcatlon fee.

'r',
Vg

&Y

\

e . 1, No, of Postal order/Bank-BF¥&ft Hor 7/5)%{7

- 2, Dgte of Postal order/Bank-0Taft 3/77/719
oe/8e



-8-

3. Post Office/Bank-by which issuedi~ QPO 2uckrew

Allahobad

4, Paygble at post oFFice/Bank at

12, List of enclosures:

1l.0emand Draft/Postal order,
2. Index of Compilation No, 1
3. Paper Book of Compllation No.

4, Index of Compilaticn No, 2

1

5. Paper Book of compilation Ng.2

6+ Vgkalatnama,

il

Verification

Applicant,
L eSE

{:.F’

e

i

&
LN
£
By
&Y

above,

¥

e

( Nanhey ‘Lal)

LN,

4

I, Nanhey Lal aged about 40 years son of Sri Mewa Ram

c/o shimla Hair Cutting Saloon, Cinema Cfossing HERDGI“do hereby

verify that the contents of psras 1 to 4, 6,7 ,10, 11 and 12

are true to my personal knouledge and paras 5,8 and 9 are

believed to be true on legal advise and that I have not

suppressed any materizl fact.

Date ¢ :3 Yo ouly, 1990

Pl ace sbLucknouw,

(Nanhey Lal) abovse,

3 A
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In The Central Administrstive Tribunzal, Circuit Bench,

Lucknow,

Nanhey Lal. . ) Epplic:ant.
’ Vs,

Unicn of India & others.. ..P.espondént.

COMPILATION NO.IT

I NDE X
Sl, Description of Document Page - _n;m;rgs‘ B
No. No.
1, AnneXUre éz I
Casual Labour Card
2. Anne xure 53 2.

ertificate of Working Period,

3 Annexurell4
_ K
Private Medical Cartificate
4. Anne xure 55
Representation Dt., 28.12,86 l"
WJWXQ& rAppl""a"t’
UD ]
Lucknous 2 (Nanhey Lal)

Through his counsel :=-

?Y&\July,lggo W&\q

t
v

A. Ke Dx.x:.t
@duoc ate,
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RECORD OF SERVICE AS
CASUAL LABOU X

CASUAL LABOUR -

3

RRCORD OF SERVICE AS -

(RECORD OF S! .-
CASUAL Lé 7=
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IN THE CEMTRAL ADMINISTRATIVE TRIDUNAL,

Nanhgy Lal (applicant) Vs,

Annp'xum No. A _S.
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IN THE CEMfRAL ADMINISTRATLVE TRIGTAL, ZIRCUIT BENCH LUCKNOU.
]~ Nanhay Lal (applicant) - Vs, nion of India & oths
t ANoYuLE No, P‘B {Respondents)
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KNOW 21 men by these present thet ISem NW‘V»PMJWDRM Mommlad:ad

No rthern Rail 8y, Moredsb ad do hereby appoint end sutho rise
S/Shri--&l&-. A 7-,..-.----.}.-..--._....133 Lu:)pep:t:',pleﬁd B
end ac’c for me jointly or severﬂlly in the abovs noted
cese nd to teke such steps md pmceedings as mey be
necessary for the prosecution sn¢ defence of the seid
metter, s the crse m:y be and fqr‘t‘a_'e\ purpose to mske-
si-gn, v_erify' ahd present 211 neéessary p]_.:-'int petitions,
writtew. statements end other documentcs to campm&xis:é.

the suit sdmit the cleims znd to loAdsre znd dep()SL t mojr

in court snd t receive pcyment from tqe court of mon

ceposi ted end to file ena wit:xaraw cocuments from court

end Generglly to set in the promises and in &ll proceecings
¢rislng thereout whether by wey of excution ‘“ppecl or

othervise or in avy mefner oormected *herewith *3,5 efiecmclly
t ¢11 intents snéd purposes as I ecould ect if jpersonelly
present I hereby zgree to motify snd o nfim vhstever sh-11
be l=wfully ¢ne by v1rtue of these presents, -

Nw}hBandey)
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INDEX
IN
REGISTRATION N0, 215 of 1990

Nanhey Lal .. .Applicant,

Varsus
L v . /";:::" . . )
Union of India & others,. Raspoademtg.
S1,Nos. Particulars, . pafgea Nos.
1, Written Statsment ‘ 1--12

g A.K.Shukla)
Advocate (Raibmay)
Counselfor the rsspondsnts.

Déted _ '21 ;j”[ i/ 2/
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IN THE CERNTRAL ADMINISTRATIVE TRIBUNAL GIRGUIT B
BBNGH LUCKNOY,

£ 3]
WRITTEN STATSMENT
IN
REGISTRATION NO, 215 of 1950.

1

Naphay Lal. « « e applicant,
Varsus

Union of India &others. . Reanondents.

The humble raply to &he aiforesaid petition
on behall of the abovsnamed respondents Most

Respsetfully Showath ag undery-

i, That the avemment made io paragraph 1l to

5 of the application do not call for any reply.

2, That in ieply to t he ava?mants mads ib
paragraph 4(i) of the application it is statzd
that as per verification rsport of IOW/BLHM
regar&ing working days as GCasual labour Khallagsi

under him from 15, 6.1973 to 14.9. 1979 = 164 days
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applicant has not woriked, as 0o record is
available with IOW/BLM, And as per verification
report from PWI/RAC 15.8,1983 to 14,7, 1885

182 days verifi ed in broken period,

3, That averments made in paragraph 4(ii)

of the appliugtlon ara pnot disgputed .

4, That avermsnts mada in parazraph4 (iifi)
of ths app liuatlon it iz stated that working
days mentioned in above para 4,1 undsr IOW/SLM
15, 6,1978 to 14.9,1979 = 164 days not vearifiad
and under PWI/PAC from 15,10,1983 to 14.7,1985 =

182 days verifiad.

5. That the avermentsi mada in paragsraph 4(iv
of the application are not admitted in the form

atated, It is submitted hare taat the applicant

droppeilet abracended
wa.s a&asaeaéaé abgapt from d:buty from 9,7. 1986,

A
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in reply %o
6. That/the averments made in paragraph

4(v) of tha applicationfit is stated that the
applicant was discharged from duty dus. to
uhauthcrised absentee from duty, It is further
submitted that applieaét hag never informed %o

tﬂe departmant that he was undar treatment of

Dr, Ra jendra Prasad Mishra from 9.7.86 to 9.9.1986.

7. That the swermants made ipn paragraph
4(vi) of the application ars not adaitted in the
form gtated . It is submittsd hars that the

. ) ,*ﬂ%ﬁddﬁ. N
applicant was abseondifrom 9,7.1986 and ha has

naveyr submitted a medical cortificats of illnass

in the office of ansgwering respondent,

8. That in reply to tha coantants of

paragraph 4(vii) of the application it is

statsd that when the applicant was dischargad
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on 9.7.1986 and thersalfter no uss of rafer

representation and cartificate ste., on 23, 12, 1986.

9. . That the contents of paragraph 4(viii)
of ths application ars mattar of record and

are not disputed as such,

10, - That in reply to averments made in
paragranh 4(ix) of the application it is submittad
that the appliuant wag abscondad from duty on

9. 6. 1986 that(why he was dlsLaar?ad from duty

due to un-authorised absent f rom duty .It is

furtnar'submitt@d that in case of Casual Labour

it is not necessary to issue a ghow cause notice,

11, That the avermenis mads in paragraph
4(x) of the avplication are not admitted in ths

form statad, It is submitted here that ¥

@IV‘Hmna} r/
s
onhgrn R nel Bioer

AIV/"
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Bpediwad is no clame existing for SanioritY<P$Jﬁ£L'

ot befause he wag dischargdd from duty du#® to

unaubhorised absent from 9, 7. 1936,

12, That inview of the faeks having been

stated ir the forsgoing paragraphs of this reply

axa the applicant has mads out no ground to sustain

the application as such it deservas to be

dismisssd with costs. :%59
V=

Ui onVIS o aanel Ofcer
Norséfn Roicwsy '
_Horsdatoes
I, Hulas fﬁ‘&%, DO‘\*C"f’v;‘} Ve

do hareby verif§ that the contsnts of pxagfaph
1 to 12 of this reply are based Sn peiusal of
offieiél ¥ec§¥d and légal advice received which
I beliavé to bé true and nothing has been

suppréssad,

Verifiad on this day of S5Sept,1991

at sllahabad ,

Eravisions> Fersonrel OO0
Nogihern Railw-y

ot Moradabad



